Explanation — A separate appointment or a memorandum of appearance
shall be filed in each of the several connected proceedings, notwithstanding that the

same Advocate is retained for the party in all the party connected proceedings.

4. An Advocate, who is not on the Roll of Advocates of the Bar Council of the
State, in which the Court is situated, shall not appear, act or plead in such
Court, unless he files an appointment along with an Advocate, who is on the

Roll of such State Bar Council and who is ordinarily practicing in such court.

5. In case in which a party is represented by more than one Advocate, it shall be
necessary for all of them to file a joint appointment or for each of them to file

a separate one.

6. The acceptance of an appointment on behalf of a firm or partnership of
Advocates shall be indicated by a partner affixing his own signature as a

partner on behalf of the firm or partnership of Advocates.

T An Advocate at the time of acceptance of his appointment shall also endorse
on it his/her address, which address shall be regarded as one for service
within the meaning of the Rule 5 of Order 3 of the Code of Civil Procedure,
1908 (as amended).

8. Where an Advocate appointed by a party in any of the proceedings is
prevented by reasonable cause from appearing and conducting the
proceedings at any hearing, he may instruct another Advocate to appear for

him/her at that hearing.

B (1) In Civil cases, the appointment of an Advocate unless otherwise
limited, shall be deemed to be in force to the extent provided in that behalf by
Ruel 4 of Order 3 of the Code of Civil Procedure, 1908 (as amended).

2) In criminal cases, the appointment of an Advocate unless otherwise
limited, shall be deemed to be in force until determined with the leave of the
Court by writing signed by the party or the Advocate, as the case may be and
filed in Court or on the demise of the Advocate or until all proceedings in the

case end so far as regard the party.

(3) For the purposes of sub-rule (2) a case shall be deemed to mean every
kind of enquiry, trial or proceedings before a Criminal Court whether

instituted on a police report or otherwise than on a police report, and further

(1) an application for bail or for alteration/modification of the conditions

thereof or for cancellation of bail in the case;

(ii) an application for transfer of the case from one Court to another;



